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LOK SABHA 

Mondaŷ  28th February, 10S5

The Lok Sabha met at Eleven of the 
Clock

[Mr. S peaker  in  the Chair] 
ORAL ANSWERS TO QUESTIONS
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Shrt T. B. VitUI Bm : May I know
if it is a fact that there are thr^ lakhs 
of villages In India where the mails 
are delivered only once in a week and 
so, in sudi places, what is the average 
time taken to deliver money ordersT
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Shri Ra] Bahadur: About a couple
of years ago. there were thousands
and thousands of villages—
think about a lakh or so
—where the postmen never went 
or never visited them. They were 
known as ‘no dak’ viUages. We have 
now eliminated these ‘no dak’ villages 
and there is now not a single village 
anywhere in the country which the 
postman does not visit at least once a 
week.

C entral T ractor O rg an isatio n

•284. Shrl Dabhi; Will the Minister 
of Food and Acrloulture be pleased to 
refer to the reoly given to Starred 
Question No. 1002 on the 10th Decem­
ber, 1954 and state;

(a) whether Government have since 
taken any decision on the various re­
commendations on the working Of the 
Central Tractor Organisation made by 
the Estimates Committee in their 
Seventh Report; and

(b) if so. the nature of the decisions 
taken?

The Minister of Agriculture (Dr. P. 
S. Deehmukh); (a) and (b). Govern­
ment have not yet completed examine- • 
tion of the Report. The matter is ex­
pected to be Hnalised very shortly.

Shri Dabhi; May I know the ap­
proximate time that the Government 
will take for examining the matter 
and arriving at a conclusion?

Dr. P. S. Deshmukh: 1 expect it
would not take more than about two 
weeks.
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Shri Keiappan: May I know if any 
amounts from the State Governments 
have been collected since 31st March  ̂
1954?

Dr. P. S. Deshmukh: I would like to 
have notice.

A g r e e m e n t  w i t h  A u t o m a t ic  T e l e ­
p h o n e  AND E lec tric  C o m p a n y  Ltd.

*285. Shri Jhulan Slnha; Will the 
Minister of Communications be pleas­
ed to state whether any action has 
been taken on the suggestions made 
by the Public Accounts Committee to 
get the agreement with the Automa­
tic Telephone and Electric Company 
Ltd. revised in respect of the points 
enumerated by the Committee in their 
Tenth Report?

The Deputy Minister of Communi­
cations (Shri Raj Bahadur): A state­
ment is laid the Table of the Lok 
Sabha. [See Appendix II, annexure 
No. 34].

Shri Jhulan Sinha: In view of the 
remarkes against item 3 of the state­
ment, namely, “This will be kept in 
view while entering into such agree­
ments in future’ ,̂ may I know if It is 
not possible to have this clause re­
vised in the agreement itself?

Shri RajI Bahadur: The agreement
was concluded as early as 1943, and 
any modification therein can be effect­
ed only by mutual agreement of both 
the parlies. It is not quit# certain




